IN THE CENTPAL ADMINISTRATIVE TRIRMMIAL, JAIFUR RPENCH, JAIPUR.
* X *
Date of Order: 15.9.95.
RP No.20/94 (TA No.25/33)
S.K. Bedi
e+« PETITIONER.
VERSUS
Union of India and others

... RESPONDENTS.

CORAM:
HON'RPLE MR. GOPAL I'PISHNA, VICE CHAIRMAN
HON'BLE MR. Q.P. SHARMA, MEMEER (A)
For the Petiticner «e. Mr. R.N. Mathur
For the Respondents «e. Mr. U.D. Sharma

PEP HON'RBLE MP. GOPAL ITISHNA, VI CE CHATRMAN

Thie Pevisw Petition has besn filzd on the ground that since the

respondants admitted that thz Bsiva Sivl, to which thz applicant was sent on

deputatlon, was 'a project of the Central Government ©ill 20.1.78, on which
datz the projaci was taksn over by the Naticnal Hydroelectiric Power
Corporacion (NHPC), which is an undzriaking of thz Government of India, the
Tribunal cught to have considsrad the petitionsr in service of the Central
Goverrment till 20.1.78 instead of treating the applicant as' in service of

the Central Government_till 1.4.74.

2. The petitioner has alrzady veceived all benziits of service with
NHPC w.e.f. 1.4.74 to 21.8.84 vide Annziarz P-3/1 dated 27.2.86 without
raising any protest.

3. In the circumstances, we find no error apparent on the face of
record or any other gqround mentionsd in Order FLVITI Fule 1 of the Code of

Civil Procadure warrvaniing any interference with ths impugnsd dscision by

way of review.

4., ,\The Pevizw Pzticion is=, therefores, dismissed.
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(O.F. SHARMA . (GOPAL KRISHNA)
MEMBER (A) VICE CHAIRMAN
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